
HIGH COURT OF DELHI AT NEW DELHI 

 

No. 42/Rules/DHC                                                         Dated : 09.05.2016 

 

CIRCULAR 

 

Hon’ble the Chief Justice, on the recommendations of the Right to Information 

Committee of this Court has been pleased to issue the following directions :-  

 

 

“The payment of fee received under RTI Act / Rules by Delhi High Court in 

the name of ‘Accounts Officer’ can also be deposited in Govt. Account (RBI) 

maintained by PAO XXI.  Therefore, henceforth the fee received under the 

RTI Act / Rules in the name of ‘Accounts Officer’ shall also be accepted by 

this Court.” 

 

 These directions shall come into force with immediate effect.     

                   

               

                                          Sd/- 

             (VINOD GOEL) 

                                                                                                     REGISTRAR GENERAL 

 

 


